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(d) ths taigats sat for ttw E^hth Fhw 
Ym r plan for tha state; and

th» datafls of assistance granted by 
the Union Government to Orissa for tite 
purpose?

TH E MINISTER O F STATE OF THE 
MINISTRY O F ENVIRONMENT AND 
FOREST5(SHRIKAMALNATH):(a)and(b) 
The taiget and achievement of afforestation 
and tree planting activities in Orissa under 
the 20-point programme including Spdal 
foresUy, during the seventh plan period are 
as given betow:-

Target Achievement
(Area in hectares)

637100 552234

The target could not be achieved fully 
duetothediought conditions in 1988-89and 
also on account cf funding constraints.

(c) The afforestatton/tree planting ac­
tivities under the 20-point Programme were 
canied out during the Seventh Plan period in 
al the districts of Orissa.

(d) and (e)the Eighth Five Year plan has 
not yet been finalised.

irfansbftMi]

Children Falling ILL Due to Md-Day

690. SHRIMUMTAZ ANSARI: Will the 
MWater of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state.

(a) whether the Govemmert are aware 
that 361 chMrni studying in Government 
school, Chandigwh fel n on November 9-
10,1991 after taidng mid-day meal;

(b) if so. the causes thereof; and

(c) the action taken by the Government 
in this regard?

THE MINISTER OF H U M ^  RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH):(a) to (c) Yes, Sir. As per informa­
tion furnished by Chandigarh Administra­
tion, 500 students who took certain biscuits 
were rushed to the hospital, out of which 473 
were discharged after 3-7 hours. 5 were 
discharged after2-3 days and the remaining 
22 were discharged subsequently. The bis­
cuits supplied to the chikJren were found 
infected with colHorm bacteria. After investi­
gation thesupplyofbiscutts has beenstopped 
in the schools. Distt. Educatbn Officers have 
started frequent sample checking of the mkl 
day meals being supplied to the chiMren.

lEngBshJ

Unlicensed Drug Manufacturing Unit*

691. SHRI PHOOL CHAND VERMA: 
WiU the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether a number of medicines 
are being manufactured by the unlicensed 
companies and soki in the open market; 
and

(b) if so. the remedial steps proposed 
to be taken agaiint such companies?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMAT1 D. K. THARADEVI 
SIDDHARTHA): (a) and (b) The manufac­
ture of Drugs without a vafid licence is an 
offenoe under Section 18 (0) of the drugs and 
CosmMics Act, 1940. If any personAcom- 
pany is found manufacturing dnjgs without a 
Kcence actkm is taken by the State Lfcensing 
Author!^ under the piovistons of Drugs & 
Cosmetics Act 1940 andBules thereunder.


